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SHRl A. K. BOY: One more point. 
Have you enquired whether most' of 
these persons who are now losing be .. , 
long to Harijan, Adivasi and weaker 
Sections of society? 

SHRI MAGANBHAI BAROT: We 
will do the needful .. 

SHRI SONTOSH MOHAN DEV: Is 
it a fact that the main reason tor non-
payment is that at the time of getting 
the policy, the policy-holder does not 
give the name of the nominee because 
it is an optional thing? Will you 
make it compulsory,? In that case the 
position  of payment will improve. 

SHRI MAGANBHAI BAROT: There 
are SO many suggestions to improve 
the working. This suggestion is also 
one of them. But I would like to 
inform the House that out of 73862 
pending cases, 82'119 are pending for 
want of . . .~  tram the policy 
holders themselves. All attempts are 
being made. Therefore. the element 
of paying interest is also added so 
that the policy-holder is not a loser. 

,,1 .~  ~  ~, ~  

fq)fm ~ ~ ~  t, ftrw:ff-ftr.:r 
~' ~- T  qmr«T:W ctT ~ 
~ ~ ~~ , I ~' .~ ~ 

~o ifT'{o ~ o ~ ~- ..'T ~~~ '  

m." -srqr;." tr; ~ ~'aT t, CfT-lT 

1tit ~~ ~  SAlr( em ~~ iiT 
far. ~ 1 ~4 1'  ~ ~  ~  iim 
~~ t ~ ~ -- ~ ~~ ~ '  ~, 

~ it; m ft ~1 ~" · J ~ 

~ . ~ i ~., e  ~ ill ~·~ "1ft 
~ T ft«:r ~ ~  ~ mq Cfil 
~  

SHRI MAGANBHAI BAROT: All 
attempts are made to find out the 
policy-holders. But in many cases 
there whereabouts are not known be-
caUSe the addresses are changed. The 
attempts are also made to contut 
them through the filed officers. The 
field staff is also involved. All ef-
forts are made to see that the policy-
holders are reached and, therefore, an 

element of payment of interest is also 
added. 

SHRI OSCAR FERNANDES: : t 
would like to know from the hon. 
Minister as to delays in the settle-
ment of claims on the part of policy-
holders· and the number of claims 
pending due to delay on the part of 
LIe. 

SHru MAGANBHAI BAROT: As 
I said, the total number of pending 
cases in 1979-80 were 73,862 out of 
which 62,719 cases were because of 
the necessary information not being 
provided by the polLey-holders. So 
far as non-payment on account of de-
fault of the LIe itself is con.o::erned, 
the figure is only 512 out of 73,862 
cases. 

Income .. tax raids on stockists of oo ~ 

grains, Cement and other Essential 
CommOdities 

+ 
933. SHRI H. N. NANJE GOWDA: 

SHRI D. M. PUTTE GOWDA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Income-ta" Depart-
ment has recently conducted raids on' 
the stockists of foodgrains, c-ement 
and other essential commoditie;:; at 
Calcutta. Si]iguri .. Jalpa:guri, Bharlrc1k. 
and Muzaffarnagar; 

(b) if so, the details of the firms 
raided and the outcome thereof; HTld 

(c) action proposed against the 
erring firms in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SA WAISINGH STSODIA): (a) 
Yes, Sir. The searches were comluct-
ed on 19-2-19&1 and 2n-2-1981. 

(b) Details are given in the Anne-
xure. 

(c) The cases are still ~  inves-
tigation. Action as warranted under· 
the law is being taken in these cases .. 
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-:81. Name of the firm/persons from whom assets or documental Approximate 
value of 
assets 
seized 

(Rupees) 

]';Jo. boob were seized 

I MIs. Parmesh.wari La.l Purushotam Lal, Calcutta . 
~ e.  conducted at Silliguri, Calcutta and Bhadrak. 

7,05,000 

Q Mis. P.P. Enterprises, Calcutta • 

3 MIs. Tarachand Shiv Kumar, Calcutta 

4 Shri Parmeshwari Lal Agarwalla, Silli8uri • 

5 MIs. T.S. Enterprises, Calcutta. . 

6 Shri Tara Chand Singhal, Calcutta • 

48,000 

Nil 

.(),:lI,7'3 

10,000 

'5,000 

7 MIs. Rahimia Land & Tea Co. Pvt. Ltd., Calcutta 

8 Smt. Smhila ~  Berlia (alia'; Aggarwalla) 

Nil 

1,92,607 

,-9 Smt. Saroj Singhal, Calcutta 

10 Smt. a ~e Devi Singhal, Calcutta 

.  I  I Smt. Godawari Devi, Muzaffarnagar 

.  1 ~ Shri L. R.am Bhagat Rai. Muuffarnagar . 

. 13 MIs. Pyare L-d Pirag ViI, SiIligut'i 

:.p.022 

1,44.464-

.Jt:wdhTY 
and 

137 silver 
coin-. (Vet 
to il(' 
valu\>d)' 
10,000 

Nil 

. I.1, MIs. Lachman Dass Duli Chand, Muzaffarnagar 

',15 MIs. Berlia Trading Co., Mw-affarnagar 

Nil 

Nil 

'16 MIs. Nathu Mal Anand Kumar, 'Muzaffamagar • 

'17 MIs. Shrec Lachnam Rice :Mills, Muzaffarnagar . 

Nil 

Nil. 

In addition to the above, hooks or accounts and other incriminating documents a ~ also ht!cn 
seized. 

SHRI H. N. NiANJE GOWDA: Out 
. of 17 firms given in the Annexure, I 
would like to know how many firms 
had lockers in how many 'banks, 
'whe,f.aer searches were conducted 
only in respect of a few lockers and 
. others were not searched. and if 
searches we·re conducted what is the 
outcome of the searches conducted of 
. the lockers owned by them in diffe. 
Tent banks. 

SHRI SAWAISINGH SISODIA: 
'The preliminary report from Calcutta, 

Siliguri and Bhadrak shows seizure 
of valuables in the form of diamonds, 
gold jewellery, unaccounted :bank 
drafts and stocks and shares. The 
total value of 'assets seized at these 
tlhree places is Rs. 16 lakhs-unac-
counted jewellery-Rs. 9 lakhs; bank 
drafts-Rs. 6 lQkhs; cash-Rs. 90,000 
and shares-Rs. 48,000 ornaments of 
daily wear of ladies which are also 
unaccounted to the extent of 
Rs. 2,90.000 haVe been inventorised, 
but not seized. Thus, the total unae· 
counted assets at Bhadrak, Jilpaiguri 
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. .and Siliguri alane amounted to nearly 
RI. 2Q lal{4S. 

SHRI H. N. NANJE GOWDA: He 
has not answered my· question. I 
W'Bnted to know whether' searches 
were conducted of lockers owned by 
difterentftnns and whether some 
lockers were exempted because of 
.some pressures. 

SHRI SAW AISINGH SISODIA: No, 
Sir, as far as the informatian which 
I possess. I do not have that informa-
tion. 

SHRI H. N. NANJE GOWDA: The 
hon. Minister has given an answer 
that some incriminating documents 
have also been seized. I want to how 
whether these documents revealed 
taX1-evasion and, if so, the total 
amount.. I would also like to know 
whether these documents reveal the 
names some of the members of diffe-
l'ent political parties and, if so, what 
are the names and to which political 
parties they belong and whether it is 
a faCt that these people are bringing 
pressure to stall further proceedings 
in the case. 

SHRI SAWAISINGH SISODIA: I 
11m sorry. in reply to the first sup-
plementary, I did not give the positiOn 
of lockers. The actual position is 
this. In addition, 2 lockers have been 
sealed in Muzaffarnagar. At Muzaffar-
nClgar, a lot af incriminating docu-
ments and accounts have been seized. 
One of the fflunims of the assessee 
.groups was found trying to remove 
valuable evidence in this connection. 
Though he ple.aded that the documents 
belonged to him, they have now been 
deciphered as belonging to the ass esse 
groups. Jewellery studded and semi-
precious stones have also been seized. 

SHRI K. MALLANNA: May I know 
from the Hon. Minister whether it is 
.a 'fae\ that ~ ~. (I1tte'M''U.ptions) 
l)arties had floated benami concerns to 
-cheat the Government and to cheat 
the Income-tax Department? If so, 
haw many benami concerns are in-
volved and to what extent money in-
o .~  in these benami concerns? 

SHRI SAWAI SINGH SISODlA: 
The tlgures I have are placed befOre 
the House. The matter is still under 
investigation. It is true that the 
Department obtained reliable o a~ 

tion. The searches are, therefore. 
authorised.. 

The information obtained is positivi .. 
Therefore, it was set up . 
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i-
Year No.ofsearches Amount seized 

made 

1977-78 617 :i53 

1978-79 1.345 502 

1979-80 2,109 1214··68 

1980-81 up to 

31-3-81 3,746 1.926 

SHRI K. LAKKAPPA: Sir, our 
Government is taking certain action 
'a.gainst hoarders, black-marketeers, 
stockists and all other anti-social ele-
ments. During t'1le course of these 
l'aids, certain political parUes, the op .. 
positio.n parties, are preventing such 
raids in the country and this has been 
.revealed recently even in Srinagar 
where the officers who went for raids 
have been prevented and have also 
been tortured. (111iterruptions) 
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Tberefore, I would like to know 
whether the Government is taking 
serious steps to protect such coura-
geous officers who are making bold 
efforts to unearth these black-mar-
keteers aDd hoarders and what steps 
have been taken by Governmeht to 
sPOt the black-marketeers and hoar-
ders and also to know the role of the 
political parties who prevent such 
raids whether it is in Srinagar or any-
where else and what is the protection 
which is given to these officers? 

SHRI SAWAISINGH SISODIA: 
The first info.rmation which the Minis-
try has, has been placed before the 
House yesterday by Hon. Finance 
Minister in Lok Sabha. I placed the 
information in tne Rajya Sabha. As 
far as the. other precautions which the 
(}overnrnent should take are concern-
ed, the Government is seized of what 
has happened in Srinager. I can 
assure the House that Go.vernrnent 
will abide by 1.'he' requirements of 
law and the law wiII a ~. its own 
course. Everything will be done to 
protect the. officers and to see that 
they are in a position to discharge 
their lawful duties. 

SHRI AMAR ROY PRADHAN: To 
check black money and hidden wealth, 
sudden raids on the houses of hoarders 
and black-marketeers are always 
welcomed. But here in this case-I 
do not know about Calcutta and 
Mujaifarnagar-regarding Siliguri 
15lis information was publicly circula-
ted a day before undertaking these 
special raids, and the blackmarketeers 
and hoarders were alerted. I wauld 
like to know ve.ry clearly from the 
hon. Minister what steps have been 
taken against thOSe officers who circu-
lated this information earlie.r to the 
public. 

THE MINISTER· OF FINANCE 
(SHRI R. VENKATARAMAN): The 
hon. Mlmbers should be aware that. 
under section 132 (.\f the Income-tax 
Act, Government or any officer of that 
rank in the Ministry has no powar 
either to order a search or to stopa 
search being conducted. And I want 

to assure the House that we have not. 
authorised any searches by the 
Ministry of the Government. n Is all 
done on the basis of information re· 
ceived by the investigating officer who 
is authorised to conduct these 
searches. In the case of these three 
places, sufficient information having 
been received, the searches were 
authorised by the officer concerned. 
Adtually the ~a e  showed that· 
there were a lot of incriminating' docu-
ments as well as valuables. They' 
were seized. The other matters are 
under investigation. If, after investi·· 
gation, further questions were put, we 
will give full details. 

WRITTEN ANSWE·RS TO QUES-
TIONS 

News item captioned "Capital Goods 
Export-H.s. 100 crore deal with 

USSR" 

·932. SHRI SURAJ BHAN; 
DR. VASANT KUMAR PAN-

DIT: 

Will the Minister of COMMERCE 
be· pleased to state: 

(a) whether the attention of Gov-
ernm.ent has been drawn towards a 
news-item appearing in the, "Financial 
Express" dated 4tli !5ecember, 1980 
under the caption  "Capital goods ex-
port-Rs. 100 crore· deal with USSR"; 

(b) if so, the names, status of the 
leader and other Members of Soviet 
delegation who. visited India in this 
connection, duration of their stay. 
outcome of discussions held wit'b. the 
India counter-parts and names of 
places visited by them; and 

(c) the break-Up details of the 
agreement reached viz the value of 
exports and imparts on bilateral sys-
tem? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) Yes. 
Sir. 

(b) and (e). This was a commer-
cial leve.} delegation and not a Gov-
ernment delegation. Under normal 




